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Refusal of the prayer of the 

Applicant in provickiflc him a compassionte 

a)2ointment( following to the premature death 

of his father,an Di4)&s the subject 

mtter of earlier round oflitjcjatiOn/O.. 

No,72/9 before this Tribunal and the said 

case ws dispOsed. of on 30th septenir,O2 

jith a direction to the gespdents to re- 

COnS1eC the crievances of the 
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ORDERS OF THE TRIBUNAL 

While do ing so, the Respondents we 

called upon to examine the certificates 

granted by the local MLApertaining tothe 

okrtleipat,4t"t of the family of the deceased 

ED3P1V and by over-ruling the hyertecLnica1 

objection raised by the Department 

CPertaining to the time jap between the 

premature death and actual date of super-

annuatioThe grievances of the Applicant 

Was subject matter of reconsideration by 

the Circle Rslaxtion Corn.iittee :of the 

postal Deartrnent and1  the said CRC having again 

turned down the prayer of the Applicant 

(for providing him a compassionate 

appointment),the Applicant has again 

approached this Tribunal in the pres nt 

Original Application under section 19 of the 

Adrninis trative Tribun a]. sAct, 1985. On perusal 

of the impugned order under Annexure-A/2 

dated 51,04,it is seen that the orde.r of 

rejection of the prayer of Applicant(for 

)roviding him an employmerrt  under compassionate 

qround)is bereft of any re.son and,therefore 

sfter hearing learned counsel for the 

Applicant and. Mr.S.i3ehera,learned. Addl 0  

Standing Counsel for the Union of India 

(on whom a copyof this 0. A. has al ready 

bcen served) ,the impugned rejection o rder 

under Annexure-A/2 dated 5.1.04 is hereby 

quashed (because the same is oereft of any 

reason)antwhile doing so,the Respondents 

are hereby called upon to reconsider the 

grievances of the Applicant and pass necessary 

order ;ithin a per iod 0 f 



siy days from the date of receipt of a copy of this 

o rde r. 

;jith the above observations and directions, 

this O.A. is disposed of at the admission stage, 

send copies of this order alonwith copies of 

the Ori;inal Application)  to the Respondents and free 

copies of this order be given to learned counsel for 

both sides, 
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